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Government of India
Ministry of Finance
Department of Revenue
Ceniral Board of Direct Taxes

New Delhi, the £7% Tammry 2000
NOTIF ICATION
!}JC O}\'il—)

Wo. it is hereby notified for general information that the
orgaiisations mentioned below have been approved by the ‘Central -
Government for the period mentioned against thewr names, for the
purpose of clause (ii) of sub-section (1) of section 35 of the Income tax
Act. 1961, read Mth qule 6 of the Income tax Rules 1962 under the

i) The notitied Institution shall maintain separate books of accounts
tor ite research activities:

i) The notified Iustitution shall furnish the Annual Return of its
scientiftie research activities to the Secretary, Department of
Scientific & Industgal Research, “Technology Bhawan’, New

Mehrauli Road, New Delhi-110016 for ever: y financial year o or
before 31" May of each vear;

ii1) The notified Institution shall submit, on behalf of the Central
Government, 1o (a) the Director General of Income tax
(Exemptions), 10 Middleton Row, 5" Floor, Calcutia-700071 (b)
the Scerclary, Depariment of Scicntific & Industnial Rescarch, and
(¢) the, Commissioner- of Income tax/Director of Income tax
(Fxemptions), having jurisdiction over the organisation, on or
before the 31" October each year, a copy of its audltcd Annual
Accounts and also a copy of audited Income & Expenditure
Account in respect of its research activities for which exemption
was granted under sub-section (1) of section 35 of Income tax Act,
1961 in addition to the retum of income tax to the desxgnated
assessing officer.
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3.
S No. HName of the ciganisation approved  Period for which
Notification s effective

1. MMM Heart Foundation & Research 1.4.99 to 31.3.2002
Centre, 4A. Iayalalitha Nagar, Mogappair
Chennai — 600050 (F.No 203/32/99-1TA-11)

!:-.'J

Gandhi Memortal Leprosy Foundation, 1.4.99 to 31.3.2002
Hindinagar, Wardha-442103.
(F.No. 205/58/99-1TA-II)

Notes: The notified Institutions are advised to apply in triplicates
and well in advance for renewal of the approval, to the Central
Government through the Commissioner of Income tax/Director of
Income 1ax (Exemptions) having jurisdiction. Theee copies of the
application for renewal of approval shall also be sent directly to the
Secretary, Department of Scientific and Industrial Research

o 0y "J f
C.Varshney)

Under Secretarv to the Govt. of India
Notification No. | ( ho® e

To,
The Manager.
Govt. of India Press.
Mavapuri, New Delhi
Copy forwarded to:

i The applicant organisations,

2. The Director General of Income tax (Exemptlons) Calcutt&

3. Comptroller & Auditér General of India i

4 The Director, Department of Scientitic and Industrial Re&:;}ch
“Technology Bhawan',.New Mehrauli Road, New Delhi- 110016

5. The Director of Income Tax(Exemption) Chenna

6. Commessioner of Income Tax. V!clhqrbhw N‘&gpur

7. The concerned files.
ilesh €, Yarshnev)

S. The Guard filc
Under bu.n.ldry o ihe Govi ol Tndia
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